CENTRAL ADMINISPRATIVE TRIBUNAL, JABALFUR BENCH, JABALPUR

ORIGINAL APPLIC.TION NO4212 of 2002

Jabalpur, this the 27th day of February, 2003,

Hon'ble Mr.R.Kl.Upadhyaya, Member (a)
Hon'ble lrs.Meera Chhibber, Member (J)

Gajendra Singh S/o0 Shri Umacharan

aged 44 years, Occupation- Service,

presently posted at Rail Spring

Kharkhana, Gwalior hereinafter called

(RSK), R/0 RSK Colony, Sithouli,

Gwalior (MP) -AP PL ICANT

By Aadvocate- Mr,Sandeep aple)
ver sus

le Union of India through

the Secretary, Railways, Rail

Bhawan, New Delhi, '
2. The General Manager,

Central Railway, Chhatrapati

8hivaji Terminal (CSI), Mumbdi,

3, The Chief Personnel Officer (ElLectrical),
Central Railway, Chhatrapati Shivaji
Terminal (CSr), Mumbai,

4, The Chief workshop Menager,

Rail Spring Kharkhana (RSK)
Sithouli, Gwalior (MP) «~RESPONDENT S
O RD E R (ORaL)

By Hon'ble Mrs.Meera Chhibber, lMenber () s

By this Ceie, the gpplicant has sought a direction
to the respondents to correct the provisional seniority
list (annexure a=-1) dated 3,9.2001 after fixing the correct

seniority of the applicant,

2e It is subndtted by the applicant that the pro-
visional seniority list of JE-I, Gr&500-9000 (RSHP) of OSHM
Group of Electrical Department was issued on 3.5.2001,
which wus received by the applicant on 1,10,2001 wherein
the applicant®s name is shown at Sl.No,31 and date of

promotion in the grade is shown wef 1,6.199%, whereas
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according to him it ought to have been shown as 01.06.1991.,
It is submitted by thecounsel of the gpplicant that since&
he wes aggrieved by this, he g&ve a representation on g.?.(j&
(Annexure A-locz) to the authorities stating therein reasons
as to why he should be granted seniority on the basis of
1,6.,1991, Therecfter, the applicant sent several reminders
and representations to the respondents, but till date the
respondents have nbt given any reply to the applicant, and
now the applicamt has leamt that the department is going

to issu€ the same list as f£inal and is also going to issue
the promotion order on the basis of said list, Therefore,

he h@s no other alternative remedy but to file this O.a,

3. we have heard the counsel of the applicant and

perused the pleadings as well.,

4q Admittedly, the department has not yet issued any
final seniority list nor prormotion order has bheen issued,
Therefore, we are of the view that this O.A‘. at this stage
is premature, because he should come only after a f£inal
list is issued ignoring his representation or any person
junior to him is considered for the next promotion.
Nevertheless we feecl that the respondants ought to have
considered his grievances and atleast communicated the
result thereof to hdm so that he could be satisifjed, Since
the applicant's counstl hes stated categorically that

resgondents have not decided his representation till date,

$ oA

i can be decided at the admission stage it self by giving
a direction to the respondents to consider his representation
within a period of two wmonths from the date of receipt of
copy of this order and then pass a reasoned order thereon,
under intimation to the epplicant, In case, the applicant

has any grievance stiil surviving, he will e at liberty to
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challenge the same at appropriate stage. Wwith the above
directions, this O.A., is disposed of finally with no order
as to costs, Applicant's counsel is directed to send a
copy of this order alongwith OA to the respondents within
a week.
//
C Qg
(Mir seMesra Chhibber) (ReKoUpazdhnyaya)
Mernber (J) : Member (A)
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